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ORDER 

 We notice that an Order has been passed by the State Commission only 

in respect of jurisdiction despite the fact that we had already given direction to 

the State Commission to decide all the issues including jurisdiction.  Now, as 

against this Order of the State Commission, the Appeal has been filed before 

this Tribunal by the Respondent in Appeal No. 71 of 2014.  Therefore, we feel 

that it would be appropriate to direct the State Commission to go on with the 

matter and decide the issues on merits as expeditiously as possible preferably 

within 45 days from the date of this Order.  Accordingly, Ordered. 

  Both the parties are directed to cooperate with the State Commission 

for the expeditious disposal of the matter within the said time frame. 

 
 With these directions, the petition is disposed of.  

 
 
   (Rakesh Nath)        (Justice M. Karpaga Vinayagam) 
Technical Member      Chairperson 
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